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TEH 0 / Ref No. 436/NGT-OA No. 203 of 2023 In Re: Tushar Goswami /2024-25  {&TI® / Date- 03.08.2024
By E-mail
To,

The Registrar General,

Hon'ble National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg
New Delhi-110001.

Sub: Regarding Submission of Status Report on behalf of the Respondent No.-10,
Uttar Pradesh Pollution Control Board, in_compliance to the order dated
29.05.2024 passed by the Hon'ble National Green Tribunal, Principal Bench,
New Delhi _in Original Application No. 203 of 2023 In Re: Tushar Goswami
Versus Union of India & Others.

Sir,

Kindly refer to the subject mentioned above. In compliance of the order dated
29.05.2024 passed by the Hon'ble National Green Tribunal, Principal Bench, New Delhi in
Original Application No. 203 of 2023 In Re: Tushar Goswami Versus Union of India &
Others, The Status Report on behalf of the Uttar Pradesh Pollution Control Board is
enclosed herewith for your kind perusal and further necessary action.

Sincerely Yours,

Enclosures: As above ﬁe‘k
o\

o2\
(U.K. Gupta)
Regional Officer

Copy to following for kind information & necessary action.

1. Member Secreatory, U.P. Pollution Control Board, Lucknow.

2. Chief Environmental Officer (C-6), U.P. Pollution Control Board, Lucknow in
compliance of the vide letter dt.H15227/C-6/Sa.-761/OAN0.-203/23-24, date-
02.08.2024.

3. Law Officer (I), U.P. Pollution Control Board, Lucknow.

4. Shri Pradeep Misra, Advocate, Supreme Court, B-235, Sector-XIX, Noida,
District-GB Nagar, 201301.

Regional Officer

NGT cover letter

& Pty : A e Jifhe Bifciad, TaER TR, WYX, IRIVRA—221010, TIIY : 0542—2275051, Haw : 0542—2275951
AT SoE0—12d1, vy @vs, M TR, d@T—226010, TIVIV : 05222720828, 2720681, 2720831. Ha¥ : 0522—2720764
$—0d : info@uppch.com dEEIEE | www.uppcb.com
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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH, NEW DELHI
ORIGINAL APPLICATION NO- 203/ 2023

IN THE MATTER OF:

Tushar Goswami ... Applicant

Versus

Union of India& Ors. ... Respondent

Order Date- 29.05.2024
Next Listing- 08.08.2024

Status Report on behalf of the Respondent No.-10,

Uttar Pradesh Pollution Control Board, in compliance
to the order dated 29.05.2024 passed by the Hon'ble
National Green Tribunal, Principal Bench, New Delhi in
Original Application No. 203 of 2023 In _Re: Tushar

Goswami Versus Union of India & Others

That the Hon'ble National Green Tribunal, Principal
Bench, New Delhi vide its order dated 29.05.2024 in
Original Application No. 203 of 2023 In Re: Tushar
Goswami Versus Union of India & Ors. has passed
following directions:-

".....3. Learned Counsel for the UPPCB is directed to

file report disclosing the status of recovery of EC.....
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Status Report-

1. That the Uttar Pradesh Pollution Control Board
(hereinafter referred as UPPCB) vide its letters dated
23.11.2023 has imposed the Environmental
Compensation of Rs. 17,12,500/- each, against both
the responsible Project Proponents i.e. M/s Preveg
Communication (India) Limited and M/s Lalloo Ji &
Sons for a period from 15.01.2023 to 31.05.2023 for
operation of the Tent City at Varanasi, without
obtaining prior consent to operate. The copies of the
letters dated 23.11.2023 are being collectively
attached as Annexure No-1 to this status report.

2. That since the Environmental Compensation stated as
above, was not recovered therefore the UPPCB vide
its letter dated 15.01.2024 and dated 22.05.2024
respectively requested to the District Collector,
Varanasi for the recovery of the Environmental
Compensation of Rs. 17,12,500/- each against both
the responsible Project Proponents. The copy of the
letters dated 15.01.2024 and 22.05.2024 are being
collectively attached as Annexure No-2 to this status
report.

3. That in pursuant to the above letters dated 15.01.2024
and 22.05.2024, the Officer Incharge (Collection),
Collectorate, Varanasi vide its letter dated 10.06.2024
has informed that the tent city in question was situated
at Mauja-Katesar, District-Chandauli and that the
owners/directors of the said tent city reside in District-
Ahmedabad, State of Gujarat, hence further action for
recovery of environmental compensation should be
made by authority concerns of the aforesaid Districts.
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The copy of the letter dated 10.06.2024 is being
attached as Annexure No-3 to this status report.

That further in pursuant to the above letter dated
10.06.2024, UPPCB vide its letters dated 26.07.2024
has requested to the District Collector, Chandauli for
the recovery of the Environmental Compensation of
Rs. 17,12,500/- each against both the responsible
Project Proponents in question. The copies of the
letters dated 26.07.2024 are being collectively
attached as Annexure No-4 to this status report.

That further UPPCB has also requested to the
Department of Environment, Forest and Climate
Change, Government of Uttar Pradesh vide its letter
dated 01.08.2024 for issuance of letter to the Gujarat
Government regarding issuance of appropriate
direction to the District Collector, District- Ahmedabad,
State of Gujarat for recovery of the Environmental
Compensation of Rs. 17,12,500/- each, against both
the responsible Project Proponents in question. The
copy of the letter dated 01.08.2024 is being attached
as Annexure No-5 to this status report.

The above status report on behalf of Respondent No.-
10, UPPCB is placed before this Hon’ble National Green
Tribunal for perusal and kind consideration.

Jal

(UK Gupta)
Regional Officer,
U.P. Pollution Control Board,
Varanasi



-

S Annexure No.-1

== S Yo Ugyu I g o

7 & UTTAR PRADESH POLLUTION CONTROL BOARD

Ref: Now.... L CE2Y0.7 cor167/Fmg vns o2z Date..2.3n [>1
o F=Aar sqdfiga
491 ¥,

R g wRyfrae (gfesan) fo,

214, UAAI VA=Y, SR wew @ 90, vae 2Ee

e, eHTTaTg,

TORIT—382481 |

M- C263390696
fva: gard st g sPar fro (ad G W fo), S R, TR, da

Ho—1 Td 2, yreT wigs affe N Ry, wlwr, anml @1 wed A gRr ol aRen qdd
e fonie 06.11.2023 ®1 FreanlRa farl ot @ ey 3
AR,

SWRIR fAugs w9 ard % UHia-E.02687 / El0—6 / TAN /167 / AR /2023 AT 06,
112022 1 W TR0l 4R @1 B o, forad g™ 3o dwd g sRgieee sew fo (adae
e v o), S R, aroRn T sio—1 T 2, e WmE Afw T R, @dwe, aRTRE @
fawg vou @8 @ wenfa s wd arg wa R e € e R @ arem 5 W @ BRe w0
12500/~ U ® @ W oot s (@iw 15012023 G feeiie 31052023 @) &g gatawvig
arfogfef aftRifter ol S & wrarw # oRo ganeh New Prfa fsar mar o foraas <@er 3 & gar
IgaT WeATdE+ W0 418 P Wt T gon

St @ uRey A ey fawr), armRll @ o3 fRAiw 23.11.2008 g1 wRfa smem Gfva @
TE ¥ JIRATIR g8 @ S SRor qansht Az i sfewfaa owiew sy fodis 15.01.2023
femifes 31.05.2023 @@ (et 137 o) & wrder wo 12500/~ Rfe @ A q@ @y 137 fa iy
W0 1712500/~ (W0 OORE @ 4RE TR UG < #3) @ gafaoi erfagfed sifaRifter @ 5o
el FErRAl wfew fH1d 06.11.2023 F fFRaRa fd o o wivgfa & 7w &

aa: & e @ wvgfa vd swdiEw aftfa @l @ gfera @y g3 serd @ R o
1712500/ — (%90 WWNE II gRE &R GrY A 71=) vafaeea afodfd afkifra o &Y RO qeraii
Hifewt fimia 06.11.2022 BT Wi IfAER @ IR e et @ el PrenRa s o 8-

1. g0 @ fing 137 Seoler eI A #9 0 1712500/~ (W0 WeRE o 4RE EWR Ofg it

7)) & galaeofry aﬁfg%sﬂaﬁﬁﬁaﬁm?ﬁ%lmwhwﬁuaﬁfqﬁfwﬁrﬁam 15

fega # sogo wguer frasvr 8 @ g §9 e sy, iy ave, TEd TR, araEe

Rafy 4% & @ d@r 701502010002104 [FSC @@ UBIN 0570150 % wm faar ST

gfafRea far @ |

2. WM S (§TEER, W R EE) TR e, 2016 @ WA geE gR @ st
BN T A W S (qqur FaRer qen frda) sfifiee, 1074 @ awr 25 /26 qon arg
(rquor Frarwer qom Framw) R, 1981 B 9N 21/22 & ambra dareEel wEaR wror
T @ IW B SRRl S Y @ aRl fiar s
e DN N IR T et 3 it

—6
mﬁ:—ﬁwﬁ{mﬁwrﬁqdmmmm%gﬁﬁm ?z/ i
1. 3gEE, aRVRA AvSd, gRoRe
2. Ryenfere, aworsy |
3. SUENd, ARl R wrdyeer, armord | :
4. &G ST, Sowo wewwr P a1E, AR | {9«; a
, 7= v Ry
(o)

s A £ = —

=oTtiiras

T.C/12V, Vibhuti Kiand Gomti Nagar, Lucknow - 226010 %~ {4}
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764 )
Email: info@uppcb.in - Web Site: www.uppeb.com ‘ &"

(3 Scanned with OKEN Scanner



“’5/-—“:7? SRAMEENE ECURELEILIEIS

N Y e 0y
.u.’.-.t..i'l- i r'»;\-;., o )
‘:-‘.\‘:";,';5" , UTTAR PRADESH POLLUTION CONTROL BOARD
Refe No...... 102243,/ c.onsesaea vnssons Date.23]11]22
—da- q‘Gvia) j
Far # A, -

I Toe, oft UUs W,
-2, Rafes fasm d=x, sl 8139,
RIS IE7d, AEHIETG,

—382481 |

“He d-H98Y6Y22 F0 y .
ToTs e Tl S 06 Wl (2 Rid), P g o R, da-3, gy wige aifw Raw

FOH, TR, IRV @ To0_9S gRT_ORl BRY gl Aifed fAI1S_06.11.2023 B
fraRa R sm & = )

IR Avas weg 98 B USie—Yw.02686 / H0—6 / TAMAI /166 / TIRIORT /2023 faih
06.11.2022 TT I TEYT T B B Py, [ g 318 AW ofeg] Wil U8 ¥ (ST Riel), Fsre
7 &= R Y3, o wiEe dfp Ry 7, dowR, IETR, aNvEl & fieg o a8 9 wefa
Sel vd arg w5 famn € e Rl @ derem fhd S @ #IReT w0 12,500 /- i T A

i (Rei 15012023 ¥ feid 31052023 a&) &g warawoia afagfd s 5 om @

Jooigqa 3Hdi
Tl 3 PR gl At fta frar mar o, Ry 9y § 913 SY 4] Yegrde Iod arg @y

oI A8 g3 € |

S @ IR F ey affren), aRORN @ U3 GRS 23.11.2023 FRT G ameRn G @
T$ ¥ ATEIHUR P B W HRY gadr Aned # Sfeafaa Seoigd @y faAie 15.01.2023 W
Reid 31.052023 O (el 137 R9) & WN& W0 12500/ — WRIRA &1 &R 9 @o @y 137 &7 &g
TO 1712500 /— (W0 WeoNg oA aRE B Ufa @1 A7H) @) gaiered &fagid otk s gy
SR AR Aew RAiE 06.11.2023 B FaRa & o @t ARy A TE 2

am &fn AN & gl @ SwIg Il @bl @t gfteTd xaa g gor @ Ree w0
1712500 /— (F0 W@RE @@ 4R ok Ui Wl A7) garaveiy efayfd sfiRifd e g2 eRen gameit

fawa:

=ifes e 06.11.2022 B Ggq ARG @ rgARARI e ol @ el Avafa faar smar &—
1. o & [AwE 137 ScaudeR] fTH ¥ W0 1712500 /— (W0 Wwive oG IRE GWR Urd ¥l

) @ TERe g sfRifE @1 ot 81 Sad vataeelw el ewwify ey 15
faaw # somo weuyr v A€ @ gfm ¥ oife sfvear, frfa @vs, Tmdl TR, dwes
Rufy ¥ @ wrar g 701502010002104 IFSC e UBIN 0570150 % w1 fear wmar

gHfeaa fear S|
T A (eER, R SR WE) WRGROT TR, 2016 @ W] $HE gRT B s

2.
T wew T e, 7€ Reell gRT g @ 19 8 I e oA @ SWI §oTE
R W9y 91 § W (qguU faRer qur ) e, 1974 @ ORT 25/26 99 A1y
(wgwor Fraror e fyamon) afdfE, 1981 B URT 21/22 @ I=iTA Harene wEAfa wr
T B IINr B el e R @ el e wird |

[erA JARASET gRT AR 3 e g afe
N4
| T kT S
, (g—s)
gfafefd — Freafaled o1 yamrt v smaws arfaE) 2 W) &
1. MY, RO AUSE, ARIVRT | ‘e~
2. Rrenfder), armordt |
3. Uz, aRVRA fAwra wifawRer, goRdy | :
4, & T, Sovo wemv FEEY d@rE, awvrR | E% E
gakcy] IAHTY
(—6)

w—— R

w3

T.C/12V, Vibhuti Khand Gamti Nagar, Lucknow — 226010 %‘/ ggi'rfz

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764 P
Emuil; info@uppceb.in - Web Site: www.uppeb.com \x/

(3 Scanned with OKEN Scanner



Annexure No.
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UTTAR PRADESH POLLUTION CONTROL BOARD

{060

Ref: No ..vuiveis., /C-6 /166/Recovery/VINS/2024 Dated

To,
The Collector,
District-Varanasi.

Subject: Regarding collection/recovery of Environmental Compensation imposed against
M/s_Lalloo Ji & Sons, A-2, Shivalik Business Center, SG_Highway, Rajpath_Club,
Ahmedabad, Gujrat-382481,

Please refer to the Hon'ble NGT order dated 30.10.2023 in O.A. No. 203/2023, in the matter of
Tushar Goswami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as
follows-

....... 15. 8o far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
submitted that action has been initiated to impose fine at the rate of Rs. 12,500 per day. He is
directed to place on record the complete details with full particulars of the action initiated
against the private respondents for past violations by submitting his affidavit in this regard
witlin two weeks......

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide
letter dated 23.11.2023 has imposed the Environmental Compensation of 2. 17,12,500/- against the
responsible Project Proponent i.e. M/s Lalloo Ji & Sons, A-2, Shivalik Business Center, SG Highway,
Rajpath Club, Ahmedabad, Gujrat-382481 for a default period of 15.01.2023 to 31.05.2023 for
operation of the Tent City at Varanasi by them without obtaining prior consent to operate under The
Water (Prevention and Control-of Pollution) Act, 1974 & The Air (Prevention and Control of Pollution)
Act, 1981. The copy of the Letter dated 23.11.2023 is being attached herewith for your reference. As
per the office record, the amount of the environmental compensation has not deposited by the project

proponent of the Tent city till date.

The sum of X, 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Lalloo Ji & Sons, A-2, Shivalil
Business Center, SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mr. Himanshu Agarwal, Partner, M/s Lalloo Ji & Sons, A-2, Shivalik Business Center,
SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution
Control Board's Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India
Vibhav Khand, Gomati Nagar, Lucknow. :
Enclosure-As above.

Yours Sincerely,

(Sanjeev Kumar Singh)
Copy to:-Regional Offi i I\_/Iembe'r Secretary
ovassary act!i;on. icer, Uttar Pradesh Pollution Control Board, Varanasi for mfjormation and

Ao,

17

~

Member Secretary

<

T.C/12V, Vibhuti Khand Gomti Na
gar, Lucknow - 226
Phone: 2720831,.27'20828, 2720691 & 2720681 - Fax: 0522 — 2’1720764
Email: info@uppch.in - Web Site: ww. uppcb.com
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%o UTTAR PRADESH POLLUTION CONTROL BOARD

[ olons /C-6 /167/Recovery/VINS/2024 Dated =-==---

lector,

Varanasi.

rarding collection/recovery of Environmental Compensation imposed against

s Praveg Communication (India) Limited, 214 Athena Avenue Behind Jaguar

ywroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481.
refer to the Hon’ble NGT order dated 30.10.2023 in O.A. No. 203/2023, in the matter of
ami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as

So far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
{ that action has been initiated to impose fine at the rate of Rs. 12,500 per day. He is
to place on record the complete details with full particulars of the action initiated ,
he private respondents for past violations by submitting his affidavit in this regard
0 weeks......

ipliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide
3.11.2023 has imposed the Environmental Compensation of . 17,12,500/- against the
«oject Proponent i.e. M/s Praveg Communication (India) Limited, 214 Athena Avenue,
- Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481 for a default period of
31.05.2023 for operation of the Tent City at Varanasi by them without obtaining prior
erate under The Water (Prevention and Control of Pollution) Act, 1974 & The Air
id Control of Pollution) Act, 1981. The copy of the Letter dated 23.11.2023 is being
vith for your reference. As per the office record, the amount of the environmental
has not deposited by the project proponent of the Tent city till date.

of %. 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)

account of Environment Compensation from M/s Praveg Communication (India)
Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-

d Address of the Owner/ Directors of the concerned industry is as follows:
ylina Barada, Executive Director, M/s Praveg Communication (India) Limited,
thena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad,
-382481.

sreby requested to recover the same and deposit it into the account of the U.P. Pollution
I's Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India,
l, Gomati Nagar, Lucknow.

bove.

Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary
mal Officer, Uttar Pradesh Pollution Control Board, Varanasi for information and
1. '

Member Sécretar)'

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
ne: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email: info@uppcb.in - Web Site: www.uppch.com
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v\”rf,*’ UTTAR PRADESH POLLUTION CONTROL BOARD
“Rtror A 7, - ;
Ref. No...."....../C-6 /167 /Recovery/VNS /2024 Dated.........
Reminder-1
To,
The Collector,
District-Varanasi. .., oo o0z
Subject: Regarding collection/recovery of Environmental Compensation imposed against
M/s Praveg Communication (India) Limited, 214 Athena Avenue, Behind Jaguar

Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481.
Please refer to the attached office letter No-H05778/C-6/167/Recovery/VNS/2024

dated 15.01.2024.

Hon’ble NGT vide order dated 30.10.2023 in 0.A. No. 203/2023, in the matter of Tushar
Goswami versus Union of India & Ors has passed the directions. The relevant excerpt of the
aforesaid direction is as follows- :

....... 15. So far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP
has submitted that action has been initiated to impose fine at the rate of Rs. 12,500 per day.
He is directed to place on record the complete details with full particulars of the action
initiated against the private respondents for past violations by submitting his affidavit in this
regard within two weeks......

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board
vide letter dated 23.11.2023 has imposed the Environmental Compensation of . 17,12,500/-
against the responsible Project Proponent i.e. M/s Praveg Communication (India) Limited, 214
Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481 for a
default period of 15.01.2023 to 31.05.2023 for operation of the Tent City at Varanasi by them
without obtaining prior consent to operate under The Water (Prevention and Control of
Pollution) Act, 1974 & The Air (Prevention and Control of Pollution) Act, 1981. As per the office
record till date, the amount of the environmental compensation has not recovered from the
project proponent of the Tent City.

The sum of % 17,12,500/- (Rupees Seventeen Lakh Lwelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Praveg Communication (India)
Limited, 214 Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-
382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1. Mr. Prolina Barada, Executive Director, M/s Praveg Communication (India) Limited,

214 Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-

382481.

You are hereby again requested to recover the same and deposit it into the account of the U.P.

Pollution Control Board’s Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank
of India, Vibhav Khand, Gomati Nagar, Lucknow.
Enclosure-As above. Yours Sincerely,

(Sanjee\) Kumar Singh)

. : ,Mempber Secretary '
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi forrifotmation and
necessary action. C.s
: Member Secretary
= : -L'— 01 -'i—./ 6}
(31»1"0“&3. [’\/LF_

e A T.CN2V, Vibhuti Khand Gomti Nagar, Lucknow — 226010  ~ ~
&:\?fm 1 tope-Phone: 272083.1, ?720828, 2720691 & 2720681 ~ Fax: 0522 — 2720764
Email: info@uppcb.in; web site: www.uppeb.com
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UTTAR PRADESH POLLUTION CONTROL BOARD . _,

£ /‘ ,' [ 7 ' ':_—1
Ref. No il iilol 22 /C-6 / 166/Recovery/VNS/2024 Dated -------
Reminder-1 '

The Collector,

District-Varanasi. ., 7¢c 6050
Subject: Regardin ion/rec . sation imposed against

M/s Lalloo li & Sons, A-2, Shivalik Business Center, SG Highway, Rajpath Club,
nedab jrat-382481

Please refer to the attached office letter No-H05777/C-6/166/Recovery/VNS/ 2024
dated 15.01.2024.

Hon'ble NGT vide order dated 30.10.2023 in 0.A. No. 203/2023, in the matter of Tushar

Goswami versus Union of India & Ors has passed the directions. The relevant excerpt of the
aforesaid direction is as follows-
....... 15. So far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
submitted that action has been initiated to impose fine at the rate of Rs. 12,500 per day. He
is directed to place on record the complete details with full particulars of the action
initiated against the private respondents for past violations by submitting his affidavit in
this regard within two weeks......

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board
vide letter dated 23.11.2023 has imposed the Environmental Compensation of X. 17,12,500/-
against the responsible Project Proponent i.e. M/s Lalloo Ji & Sons, A-2, Shivalik Business Center,
SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481 for a default period of 15.01.2023 to
31.05.2023 for operation of the Tent City at Varanasi by them without obtaining prior consent to
operate under The Water (Prevention and Control of Pollution) Act, 1974 & The Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 23.11.2023 is being attached
herewith for your reference. As per the office record till date, the amount of the environmental
compensation has not recovered from the project proponent of the Tent city.

The sum of %. 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Lalloo Ji & Sons, A-2, Shivalik
Business Center, SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1. Mr. Himanshu Agarwal, Partner, M/s Lalloo Ji & Sons, A-2, Shivalik Business Center,

SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

You are hereby again requested to recover the same and deposit it into the account of the U.P.
Pollution Control Board’s Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank

of India, Vibhav Khand, Gomati Nagar, Lucknow.
Enclosure-As above.

Yours Sincerely,

XK
(Sanjeev Kumar Singh)
y Member Secretary
-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi for inférmation and <

-~

Copy to:
necessary action . A
! ’\
Member Secretary
4 Dl ; J
—Emﬂ{_@ "i‘; wg  T1.C/ 12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 A
‘ﬁ‘:\'-}’;hum Phone: 2720831, 2720828, 2720691 & 2720681 — Fax: 0522 — 2720764
i\g) i Email: info@uppcb.in; web site: www.uppeb.com
! )
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To,
The Collector,

District-Chandauli, obile No-, v G o
Mobile No-¢ @ 1. 70 53¢ ¢ 4

Subject; Regarding wl]cmon/ucoycry..;anvanmcn!aLamnmsm on imposed against M/s Lalloo Ji &
Sons, A2, Shivalik Business Center, SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481,
Please refer to the Hon’ble NGT order dated 30.10.2023 in 0.A. No. 203/2023, in the matter
?fl’]l'u.'-;lmr Goswami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as
ollows-

w15, S0 far as the past violation Is concerned, Shri Manoj Kumar, ACS for State of UP has
submitted that action has been Inltlated to impose fine at the rate of Rs. 12,500 per day. He is directed to
place on record the complete detafls with full particulars of the action initiated against the private
respondents for past violations by submitting his affidavit in this regard within two weeks......

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide
letter dated 23.11.2023 has imposed the Environmental Compensation of @. 17,12,500/- against
the responsible Project Proponent i.e. M/s Lalloo Ji & Sons, A-2, Shivalik Business Center, SG
Highway, Rajpath Club, Ahmedabad, Gujrat-382481 for a default period of 15.01.2023 to
31.05.2023 for operation of the Tent City at Varanasi by them without obtaining prior consent to
operate under The Water (Prevention and Control of Pollution) Act, 1974 & The Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 23.11.2023 is being attached
herewith for your reference. As per the office record till date, the amount of the environmental
compensation has not recovered from the project proponent of the Tent city.

The sum of @. 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only) is
payable in account of Environment Compensation from M/s Lalloo Ji & Sons, A-2, Shivalik Business
Center, SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1. Mr. Himanshu Agarwal, Partner, M/s Lalloo Ji & Sons, A-2, Shivalik Business Center, SG Highway,
Rajpath Club, Ahmedabad, Gujrat-382481.

For the recovery of the above environmental compensation, UPPCB vide letter dated 15.01.2024
and 22.05.2024 has requested to The Collector, District-Varanasi. The copy of the aforesaid letters are
being attached herewith for the reference. In reference to the aforesaid letters, On behalf of The
Collector, District-Varanasi, Officer Incharge (Collection), Collectorate, Varanasi vide letter dated
10.06.2024 has informed to the board that as the subjected tent city was situated at Mauja-Katesar,
District-Chandauli, hence further action for recovery of environmental compensation should be done
by District-Chandauli. The copy of the said letter is also attached herewith for your reference.

So in view of above mention fact, you are hereby requested to recover the same and deposit it into
the account of the U.P. Pollution Control Board’s Account No. 701502010002104, IFSC Code-

UBIN0570150, Union Bank of India, Vibhav Khand, Gomti Nagar, Lucknow.
Enclosure - As above. Yours Sincerely,

A
(Sanjeev Kumar Singh)

Member Secretary
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi for information and
necessary action .
4 \(/

Member Secretary
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 -/ /)
Phone: 2720831, 2720828, 2720691 & 2720681 — Fax: 0522 — 2720764 il

Email: info@uppch.in; web site: www.uppeb.com
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The Collector,

District-Chandauli. Mobile No- o Syj2 . 2£2vSH

Sl!hiﬁﬂdl!:ﬂmﬂnn.ﬂﬂllmimﬂmu( Environmental Compensation imposed against M/s Praveg
Communication_(Ing i 4 Behind Jaguar Showroom Highwa

Gotha, Ahmedabad, Gujrat-382481,

Please refer to the Hon'ble NGT order dated 30.10.2023 in 0.A. No. 203/2023, in the matter

(f)fl'll‘ushar Goswami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as
ollows-

' 15. So far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
submitted that action has been initiated to impose fine at the rate of Rs. 12,500 per day. He is directed to
place on record the complete details with full particulars of the action initiated against the private
respondents for past violations by submitting his affidavit in this regard within two weeks......

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide
letter dated 23.11.2023 has imposed the Environmental Compensation of B. 17,12,500/- against
the responsible Project Proponent i.e. M/s Praveg Communication (India) Limited, 214 Athena
Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481 for a default
period of 15.01.2023 to 31.05.2023 for operation of the Tent City at Varanasi by them without
obtaining prior consent to operate under The Water (Prevention and Control of Pollution) Act,
1974 & The Air (Prevention and Control of Pollution) Act, 1981. As per the office record till date,
the amount of the environmental compensation has not deposited by the project proponent of the
said Tent City.

The sum of Rs. 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Praveg Communication (India)

Limited, 214 Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-
382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mr. Prolina Barada, Executive Director, M/s Praveg Communication (India) Limited, 214 Athena
Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481.

For the recovery of the above environmental compensation, UPPCB vide letter dated 15.01.2024
and 22.05.2024 has requested to The Collector, District-Varanasi. The copy of the aforesaid letters are
being attached herewith for the reference. In reference to the aforesaid letters, On behalf of The
Collector, District-Varanasi, Officer Incharge (Collection), Collectorate, Varanasi vide letter dated
10.06.2024 has informed to the board that as the subjected tent city was situated at Mauja-Katesar,
District-Chandauli, hence further action for recovery of environmental compensation should be done
by District-Chandauli. The copy of the said letter is also attached herewith for your reference.

So in view of above mention fact, you are hereby requested to recover the same and deposit it into
the account of the U.P. Pollution Control Board’s Account No. 701502010002104, IFSC Code-

UBIN0570150, Union Bank of India, Vibhav Khand, Gomti Nagar, Lucknow.

Enclosure - As above. Yours Sincerely,

(Sanjeev Kumar Singh)
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi for information and
necessary action . /

L
Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 — Fax: 0522 — 2720764
Email: info@uppcb.in; web site: www.uppcb.com
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Cesesiin 2. Tribunal in the order dated 06.02.2024 had noted that so far as period of 2022-2023 is concerned,
tent city was set up and that Environmental Compensation (EC) of Rs. 17,12,500/- was imposed on each of the
project proponent and for the subsequent year 2023-2024, tent city has not been set up. So far as the issue of

recovery of compensation is concerned, we have been informed that compensations levied by Uttar Pradesh
Pollution Control Board (UPPCB) have not been recovered till now.

3.Learned Counsel for the UPPCB is directed to file report disclosing the status of recovery of EC.......”
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T.C/12V, Vibhuti Khand Gomtj Nagar, Lucknow — 226010 ?
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 —27201764

Email: info@uppcb.in - Web Site: www.uppeb.in
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